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15.29 hrs. 

COMMITl'EE ON PRIVATE 
MEMBERS' BILLS AND 

RESOLUTION 
EIGlrrY-SECQND RI:PoRT 

8hrl M L. Dwlvedl (Hamirpur): Sir. 
I beg to move: 

MTbat tbis House agrees with 
the Eighty-second Report of the 
Committee on Private Members' 
Bills and ReBOlutio~ presented 
to the House on the 23m Much, 
11166." 

Mr. Deputy-8peaker: The questton 
II: 

"That this House agrees with 
the Eighty-second Report of the 
Conunittee on Private Member's 
Bills and Resolutions presented to 
the House on the 23rd March, 
11166." 

The motion was Adopted 

15.291-Z bn. 
RESOLUTION RE: FREE MOVE-
MENT OF FOODGRAINS IN THE 

COUNTRY--contd. 

Mr. Deputy-Speaker: The House 
will now take up further disCUSSion 
of the following Resolution moved by 
Shri Tan Singh on the 11 th "March, 
1966:-

''This House is of opinion that 
the system of compulsory monO-
poly procurement lind all zonal 
and other barriers to the free 
movement Of foodgrain. through-
out the country be abolished im-
mediately." 

1 hour ond 20 minutes are left. Shrl 
Bishwanath Roy may continue hi. 
speech. 
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Shrl Inder J. Malhotra (Jammu and 
Kashmir): Mr. Chairman. Sir, this 
Resolution, which has been moved by 
my hon. friend, Shri Tan Singh, has 
got two basic aspects. One i. the 
zonal restrictions which have been 
put on wheat, rice and other grains in 
the country and the second aspect is 
that of leaving the entire trade in 
foodgrains absolutely free, whether 
to be done by Government or to be 
done by priavtc individuals. First I 
w()uld like to ;ay a few words reeard-
'nil zonal restrictions. It is true that 
oU:s is such a big country that ther!! 
are bound .to be different kinds of 
conditions prevailing at the same time 
in the country. In certain areas there 
will be surplus foodgrains and in cer-
tain areas there will be deficit. Now, 
it would be advantageous in one set 
of circumstances and conditions to 
have restrictions on the movement of 
the foodgrains, while it will not be 
advantageous for having theSe restric-
tions on different set of circumstances 
and conditions. 

Now, Sir. at the, moment, as we 
h"'e seen. I would like to draw the 
hon. Minister's attention to a parti-
cular and specific example which is 
today prevailing in the Punjab mar-
kets. There is enough of surplus 
gram and wheat. The re,ult is .... 

An hon. Member: Maize a190. 

Shrl Inder J. Malhotra: Maize a190. 
The result is, the pri!!es have been 
fluctuating to such a length that ulti-
mately the farmer has started feeling. 
or. rather having a very .trong feel-
ing, whether it is proper and advan-
tageous for him to grow wheat in the 
coming season. 

It is the responsibility of the Gov-
ernment to provide foodgralns to the 
consumers. It is aWo the responsibl-' 
lity of the Government to see that 
whatever little incentives you have 
already given to the farmer. are pro-
perly euarded III1d. safeeuanled, so 
that it should nDt bave adverse eft'ect 
on the agricultural production of our 
.,ountry. 

Sir, 1 have been able to discuss this 
malter with the Punjab ministers also; 
and I also pleaded before them that 
it is the ftrst responsibility of the 
Punjab Government to enter the mar-
ket immediatelY and buy whatever 
surplus gram, maize or wheat is e.u.t-
ing in the country which is having 
adverse effect on the market prices. 
But they were rather reluctant to do 
this on the Government level. J 
would therefore suggest to the Cen-
tral Government that the Central 
Government should see that such 
conditions should not be allowed to 
prevail. and if such conditions hav!! 
come to exist, they must take imme-
diute steps to see that thc" condition 
does not further deteriorate. 

Rc~arding the removal of zOlta1 
restrictions I would start from wheat 
ond coarse grains and then go to rice. 
Now, there has been a rather agreed 
and unanimous demand allover the 
country that zonal restrictions shOuld 
be removed. Now there are argu-
m,·"I. which can be for or against 
thb; and it will not be possible for 
me to go into the arguments. I would 
only say this, that this year and in 
the coming year our condition regard-
ing wheat is going to be-if not much 
better-at least a little belter than it 
Was last· year. Now, I ask: Why can 
not Government take a bold decision 
and start with the wheat and the 
coarSe grains and remove all the zonal 
restrictiuns which are now existing in 
the movement of thesc foodgrains in 
the country? With thi" serving as a 
sort of bosis, basis of the experiment, 
then our bigger or major difficulty 
always is in reJ(ard to rice. "Then, 
after the experiment we goin regard-
ing wheat and coarse grains as a re-
sult of the change In the zonal res-
trictions, We can later on also think 
about either removal or continuance 
of the policy which we are now 
adopting as far 83 the restriction. on 
rice are 0100 roncei'ned. 

In this connection I would say Sir, 
that apart trom the very lar'e .eclion 
of the congress party feeUng about 
the zonal reatrictlons, organisations 
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[Shri Inder J. Malhotra] 
like the Fanners' Parliamentary 
Forum where certain hon. Members of 
this House are alSo there, have, after 
thorough examination, also come to 
the decision that the zonal restrictions 
on wheat and course grains should be 
removed immediately. 

Sir, regarding the idea of leaving 
the trade of the foodgrains absolutely 
tree in Our country, I would not like 
to agree with the Mover 01 the Reso-
lution, for the simple reason that pldla 
is a perpetually deficit country in the 
production of toodgrains; and I do 
not share even for a single minute, 
the assurances ;repeated assurances, 
given by the hon. Minister that India 
is going to be self-suftlcient after five 
years. I do not agree with that at 
all even .far a single minute. We are 
going to face this problem. We Will 
lace this problem as long as we do 
not do something drastic to check the 
rate of growth.of our POPulation, and, 
at the same time, giving more incen-
tives for increasing agricultural pro-
d uction in this country. 

Now. Sir, since We are going to be 
always deficit in foodgrains, o~r Gov-
ernment, a Government whIch has 
been put into power by the peOPle ot 
this country, could not allow the 
private individuals and tlie private 
traders to play havoc with a commo-
dity like toodgrains in this country. 

Sir, why is it not possible to leave 
the foodgrains trade absolutely to the 
private individual? We have aeen 
that with the little manipulation 01 
Introc:lucing more finances in the mar-
ket or withdrawing the loan finance. 
from the market they can play havoc 
with the market prices Of foodgrains 
I.. thill country, for which ultimately 
the consumers are going to suffer. 
ProdUcer is going to suffer and there 
I. going to be abeolute eha"" ... far 
as the trade regarding the fOOdgraln1 
I. concerned. 

Sir, I would also at this time appeal 
to tile Government that while tbe 
GoNrnmm' teela Ita ~b1l1ty \0 

Import foodgrains from other coun-
tries, Government should also be 
more responsi'ble BIld. more anxious to 
see that whatever grain is produced 
In this country is properly procured, 
properly stored, and in respect of 
whatever deficit is left we shoula 
try to see that every y~ar that deficit 
Is reduced and it should never be 
allowed to be increased. 

Now, Sir, in the past also I haa 
been pleading rather strongly that to 
put the trade of the foodg·rains on the 
right lines. it is very necessary for 
the Government to have once for all, 
some final decision. Let us not do it 
in a half-hearted way. If the Gov-
ernment feels that it is proper for 
the Government to have monopoly 
procurement programme, they .houla 
have monopoly procurement pro-
g·ramme being implemented in every 
State by the State Governments. It 
the Government does not feel that the 
time has come when there should be 
monopoly procurement programme, 
then, let it be voluntary procure-
ment being organised by the coopera-
tive;, State Governments aDd other 
organisations. 

With these words, Si'r, I support 
part of this ResolutiOn as far as the 
removal of the zonal restriction IS 
concerned. but I should express my-
sell strongly, that I am not willing to 
agree with my hon. friend that the 
trade of foodgrains should be left 
absolutely free to the private indivi-
dual. 

Shrl Ran", (Chittoor): He does not 
say 80. 

Mr. ChairmaD: I would llke to 
know from the hon. Minister how 
much time he would \ike to take for 
intervention. 

'" ~ 1m'Ii\ : (mm) 
~ri; ~ ~ ~ ~ ~1fT IIrN I 
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The MiDlster of State in the MIDIs-
try of Food, AJrIcultare, Community 
Development and Cooperation (Shri 
Govinda Menon): Fifteen to twenty 
minutes. 

Mr. CIIairmaD: Mr. Tan Singh, how 
much time will you take fOr reply? 

BhrI Tan S~h (Barmer): Fifteen 
minutes. 

Mr. Chairman: Fifteen plus flfteen 
minutes-that is, half-an-hour. I have 
got a list which shows that there are 
ten Members remaining who are 
anxious to speak. So, I think, we 
should restrict ourselves 10 seven 
minutes each. It will fie better. It 
any hon. Member wants a minute 
more, he may have it. 't' think it will 
be better it we have seven minutes 
each, ordinarilY. 

lIft~~:~~tIt 
~~.f~it;mr~\R~1 

An hon. MeIII1Ier: Time may be eX-
tended. 

Mr. Chalrmu: Ordinarily seven 
minutes, and maximum, one more 
minute. Shri Bade. Please restrict 
yourself to seven minutes. 

lift ri. (1fR1I't.r) : R1I'T'ffir ~-m-, 
~~itqsmn<f~il; 
~ '{'If ~ : u~ nr lit U1r ~ f'Ii 
wf~ ~n;n: .. qftr "''' 
Clr '111: it ~ il; f.mv ..r ~ orf.!'-
ilr ;rf.f il; IIT'f it ~ ~ <!'IT ~ 
~ 'liT <I'<"I\l1'I' ~ tim <nit I"~ 

tt ~ \ffi'IT'f ~ 'r'f<fIIT ~ """" 
( , 
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tmT 'IT, M'IR m m il; m-~ 
qt ~ ;r-rr ~ 'liT it;Iry qlIT .m: 
~~'IiT~q{,fonril; 
~ (1ITt qt q<l m;nt a'(q1r 

(lq{ Ittit",~f'Ii~itm 
'Ii\' "l ~ ~ 'liT SRAI' iliff finr<n 
~'l'h:qt~t't~~ I 

~m~'Rt I '3Wilim-
~ 'lit q{ I '3W iii m- ~
~ 'Iit'liWRm~f'li\' 

'!{IWlf'll't!~IIAT;;r~~it~ 
f.r.r it ~ ..,. ~ ~ I IfEIf srClr it 
TlTiI~~pt~,~"ll:~ 
~, wrorr.r ~IR' it ~1 ;;rr 
~~I~~~¢~ 
",; 'i~ ~ m it q ~ff ffi~) 
'Ii ~ f'Ii ~ <T1It iii oittr ~ ~ t 
m:~~,y~~~~1 
<tm.q: iii mT fir.nrT ~ m: t ~ 
tf'li .m~~i;J,m' 
~i, ~W'm'{m~~1 
m~~~~ ti t 
WR ~ t· f'Ii <j..,.'f it; 'Imff'IiT'{ m 
lilt it; IIfI'Il"f ~-~ ~ il; !fiTIfI:'T 

~m~~'1 ':1f'fT~~~
;;r<r ~ ~ t: I ~ 1m!' Il'Off tit 'I'I'lT 

m<IT~~tf'lilRif~mvr 
tni m fonr 'IITII' it ~t <1''1' IIAT~ 

'liT ~ 1R'IT ~ ~, '3'11' 'lfr'f it 
~ ~ ri I S:'I' '1>1 t\"~ ",'t'{ qf'{-

1IfT1f mIfit ~ ~ A; IIItT'fTTf "''IT:JI ",; 
~ ~ ~~it~m!fil 'Ii~ 
'ti! ~. I 500 ~O ~ @ m'{ <n: .m: 
l(lIi ~~ ~ ~ ~ ~ ~.it ;m 
\lIRIT~, m'{ <n: off""' hi ~ i 
~ IIAT<T ;m 3Im~, S:1f Il~ 

t ~ zrrm.r .m: ~ 11l!' t't 
~~ I m;tm;t 'I>I'!'f ~'{ 
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Mr. Chairman: Mr. Rane. 
Shri M. R. Kri.shna (PaddapalIi): 

am also standing. 
Mr. Chairman: But the han. mem-

ber has not given his name. 
Shri M. R. Krishna: I thought 

would catch your eye. 
Mr. Chairman: It is possible both 

ways. (Interruptions) Mr. Rane. 

Shri Rane (Buldana): 1 stand to 
support the abolition of food zones 
immediately. The Food" Agricul-
ture M.nister has appointed an expert 
conunittee to go into this question and 
the Govl'rnment is awaiting that re-
port. But from the trend of thoughts 
of the Government during the last 
month, I am afraid the expert com-
mittee will give an opinion that the 
zones should continue in the interest 
of the country. This is my apprehen-
sion Dnd this is based upon the trend 
of thoughts of Government during last 
month. 

I wrote a letter to the Food Min;.-
ter on the Bth July. 1964 and I plead-
ed with him that, without the aboli-
tion Of the zones, the question of 
food .shortage cahnot be solved. The 
zonal system was introduced in 1964, 
either in April or May, and that was, 
with a particular purpose. Many 
members might be remembering this 
that in this House, there was a cry 
that the prices were soaring high. In 
order to arrest the rise in prices, the 
food zones were created, but they 
have not arrested the prices. My 
submission is that the shortage of food 
was created by this zonal system. 
There is a proverb that a remedy 
should not be more dangerous or de-
trimental than the disease. This zonal 
system has proved to be a remedy 
which is more dangerous and It has 
created all sorts of diftlculties about 
the food situation. What is the posi-
tion today? 

In one State, a consumer can get 
wheat al the rate at Rs. 50 per quin-
tal, bajra at about Rs. 42 per quintal 
and maize at about Rs. 39 or 40 per 
Quintal. I!; you eo to Maharashtra, a 
deficit State. you will nnd that a con-

5umer gl'l:i wheat at the rate of Rs. 
1501- per quintal and bajra and maize 
also for more than Rs. 1001- per quln-
tal. Is it equality? Was it meant to 
create such an inequality in prices or 
even in distribution? I wrote a letter 
to the Prime Minister last year and to 
the Food Minister in 1964 that, 1D 
Maharashtra, a person gets two or 
three kilos p,'r month; that means, 
about ten tolas per day, while in some 
other States. a man get. ten ltilos per 
month per head. This disparity in dIS_ 
tribution. disparity in prices, and all 
these problems are created by the 
zonal system. So 1 plead with the 
Minister that the zones should 
be immediately abolished. The 
Maharashtra Government is plead-
ing this from the very beginn.ing 
and the Maharashtra Pradesh Cong-
ress Committee has pleaded all olong 
that the zones shOUld bo abolished. 
Some few days back, the Praja Soci3-
list Party in Maharashtl'8 has de-
manded reorientation of the food 
policy and their demand is that the 
zones should be immediately abolish-
ed. My submission is that this is n 
psychological moment to consider this 
iSSUe of abolition of food zones. The 
Government can at least consider the 
questIon of aboHtion oC wheat zones 
or jowar zones or bajra zones. If th" 
Minister is very keen and intent on 
keeping tht rice zones, W(' do not 
mind, because the majority of States 
are not rice-eating areas. Rice is a 
staple food in Andhra, in Madras, in 
Kerala, in Bengal and in Orissa. But 
the rest of the country can eat wheat. 
maize, hajra, jowar or some other 
coarSe grains. 'When we arc now get-
ting 10 millions tons of whent f~om 
America, thIS Is the most psychological 
moment for abolishing at least the 
wheat zones. This is my submission. 

16~. 

I want to place before the Mini.ler 
that we must take a 1ellon from the 
past. When Shri Munshi wu our Food 
Minister, when we were taced with 
this question, I shal) read out a f(!W 
lines from what he stated in February. 
1952 in the provisional Parliament. 
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[Shri Rane] 
"I must frankly tell you . . . 

He told the members of the provi-
aional Parliament 

" .... that a part of our difficulty 
is crooated by inter-State bans. In 
swplus States there is a natural 
tendency to utilise internal pro-
ductions fur their own people at 
low price by easy procurement or 
restricted export. The marketable 
surplus remains unprocured and 
therefore unnvilable for .exports. 
rf the inter-State zones are re-
moved, all the marketable surplus 
wuuld be available." 

My submission is that this happen-
ed in 1952 when the ration and the 
zonal system were there. Mr. Mun-
shi was faced with the same qUl'Stion 
with which now our .present Food 
Misi.ter is faced. In 1957 when Mr. 
A. P. Jain was the Food Minister he 
also introduce it. But he also failed 
in his attempt. The zonal system has 
failed continuously and I submit that 
the zonal system should be immedia-
tely abolished 

'" ,,"0 !flo fior.m (~) : 
~fu ~, ;;ft;r.r fm1r if;) ~ 

ij; fIR ~ ~ " ;m: ;m: rome 
fiRrtlll'tt~Tf~~~ 
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·~t I 
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~ III'tt ~ ~ ~ flT'fo fil<;r 
~ I ~<'!if fOR lW<'Il it "1111 <fill' 
'iiI' 1foRq)'tw;r ~1 ....-r>fI >m ~ ~ 
'I1:~~<Im~1 

im <furu ~ lit ~ fif; '{fit; 
!II''ffi"(' lit ~ ;;rnrr t f.I; ~ ~
~ ~Rfi t f;;m ~ ~ ~ ~)f1'1l 
~m) t, ~ ~m ij; ~, f.rcr;it 
f.I'oru;r) III'tt ~ '1ft >iTT ~r t 
IA ..-nt, M'~ ~.. ll~ 'liT 'f"itz 
;;it 1!,if; ~ ~ ~rt ~ """ {1m 1fT 
~"""~~fit;q-r;;rritl ~ ~ 

itlr~~~~;;miTt I ~iti 

""'1' W1I1ri\' t fit; q: ~ ~ ij; ~
~'ltft, ~q:~ij; ~ 
~', ~;f;m'T;it I ~~~ m 
;f\1f ~ ~ lI~ it ~ ~ t I 
~~ij;~~~'IiI~ 

~~~fit;q-r;;mi I 

1It~ J8~~~ I ~ 
lIT(1f ~ ~ aTIf, iti if;T fit;q-r, \Irf.!;;r 
~ " ~ fWt WRIT'II' ~ ~ tfIf 
~ I .~lIm!'""A~~ 
{I;ft~, ~ ~ firf.rIrIr lim!' 
~ ~ 'fTfti\' m: 111 ~ srtlV 



:11041 Free Movement CHAl!l'RA" 1888 (SAKA) t!ll'oodgrcin (Re •• ) 8042 
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Shri Ranga: Mr. Chairman, I am 
very glad that some very strong sen-
timents and expressions of opinion 
have come from some of Our Member. 
on the other side. Mr. Rane, Mr. Mal-
hotra and now Mr. Tiwari. Sir. le& 
there be no misunderstanding in regard 
to this Resolution. This Resolution i8 
not opposed to mixed economy. We 
are also as much for it. The difference 
between the Government's side and 
ours is that We believe in mixed eco-
nomy but they put too much atres. OD. 
it; we put too much stre88 on the free-
dom side. That is the only main difte-
renee. 

The second thing is we stand for the 
ftxation of minimum price for all food-
grains including coarse grains and for 
pulses, gram and .0 on. We want the 
Government to plQ' its el!ective role 
there. From what hal fallen from the 
lips of my friend. Mr. Malhotra and 
Mr. Tiwari, it is clear that the Gov-
ernment has not been playing its role 
.. effectively .. it should in regard to 
fixation Of minimum price at a rea-
sonable level and maintenance of 
it. That is one of our charges. Rut 
that is not germane to this parti-
cu�ar resolution. Whtm we lay that 
there should not be monopoly pro-
curement, We only want that mixed 
ecODOIDJ" should have Its operation and 
that Government Ihould also proeure 
foodgrains throUlh the Food C0rpo-
ration. and help the Food Corporatloa 
to have lulllelent funds from Gavenl-
ment, from the Reserve Bank, front 
the State Bank and the commercial 
banks also 10 that It would be able to 
_d its operations over the nole 
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[Shri Ranga] 
of India in respect of ail the foocigrains 
and also pulses and make as many 
purchases as possible, and in that way 
it would be possible for them to pre-
vent the merchants ~rom playing mis-
chief with the peasants. We know 
that the merchants are just as much 
capable of exploiting the peasants and 
playing mischief with them as the 
Government would do if they alone 
were to haVe the monopoly. Therefore, 
We do not want either the Govern-
ment or the Food Corporation on the 
one side or the merchants on the other 
oide to be the only purchasers or the 
only customers so far as the peasants 
are concerned. The peasant must haVe 
the freedom to make a choice between 
the Food Corporation on the one side 
and the ordinary merchant. on the 
other. Let them compete with each 
other so that the farmers would have 
the necessary incentiVe and they would 
be able to have proper price. for 
themselves. But even then, there 
would be a danger of the prices going 
down too low as it happened in Guja-
rat and al80 Rajasthan because of over_ 
production in certain areas. That is 
why we want that the minimum also 
ohould be maintained. 

I am very glad to find that there i. 
a general consensus on the side of the 
Congress also in favour of the rem0-
val of these zones. My han. friend 
opposit .. who hails from Kerala ought 
to be able to know more tt:1!y than 
many others the rigours and the awful 
consequences of the zonal system that 
rYe have had. There is the need tor 
appointing a committee now There 
was a time when Shrl J'awaharlal 
Nehru was alive. when I was also one 
of his colleagues In some at the hig-
hest committees, when I was asked to 
take up some responsibility. I said 
that r should have the freedom to re-
move thOSe controls which were there 
at that time, but he was not wllIini!. 
That was one at the reasons why I 
left the Congress then. Then, we went 
out and We defeated the Madras Gov-
emment, the Congress GovemtlH!nt 
that wu there. And whet was the 

relult? We insisted upon Rajaji being 
the Prime Minister or the Chief Minis-
ter of that State the Congress Part,. 
itself did that, and he took courage in 
both his hands and removed controls 
with the help at Rafi Ahmed Kidwai, 
and Rail Ahmed Kidwai sat by 
the side of Shri Jawaharlal Nehru 
and managed somehow or the 
other Shri Jawaharlal Nehru .. 
well ._ the whole system in the 
country, and gave a boon of free-
dom for the people from those cont-
rols. Did the country go to dogs then? 
Was there starvation? And did the 
prices go sky-high as they are now 
going Were there the kinds of strug-
gles that we have now had in Keral. 
and Bengal only the other day! No. 
On the other hand, the prices came 
down and yet they remained at a 
sufficiently remunerative level; the 
peasants did not suffer and the consu-
mers did not suffer; the only people 
who suffered were the corrupt of/lciala 
and all that huge administration tha 
they had built up in the name of th. 
so-called controls. 

Therefore, what we want now is not 
that there should be complete tr ... dom 
tor the traders; no, We do not wanl 
that, We do not want Government 
alone to be the agency having the 
monopoly procurement either thereby 
perpetuating the kind of exploitation 
that is going on on our peasants In 
all those areas where there is surplu. 
production and also the exploitation 
at the consumers in other areas. 

Secondly, we want freedom of mon-
ment. When we ask for this frel'dolll 
at movement also, we are extremeiJ' 
anxious that these check-posts must 
be removed. If freedom at movement 
were to be brought In, I can assure 
Govemment that things would im-
prove. Let them hand over char,. 
in regard to this particular matter for 
three to six months to me, and I would 
be able to show them that there I. a 
real solution, not merely from the 
Swatantra side but from the side of 
oommonoense In this countf)', ,.hlch 18 
now expreSlling Ibelt from the Oonc-
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ress Benches as well as from every-
where else, We would be able to as-
lure our people of freedom from ex-
ploitation by the Government officials 
and the check-post officials and the 
police and such other people who are 
running this rig now on the one side 
and also the merchants on the other. 

Shrl Balakrlshnau (Koilpatti): May 
bring to the notice of the han. 

l4ember that when Rajaji was the 
Chief Minister of Madras, there were 
starvation deaths in Madras? 

Shrl Ranga: I do not know for now 
long my hon. friend has been in pol,-
tics. It he were to refer to the papers 
of th'Ose days, he would be able tn 
lee that that is not correct. I may t.1I 
him that what he has said is not cor-
rect and is not true. There were no 
starvation deaths. It is true that some 
allegations were there, but it Wa" 
proved to the hHt that there were 
no starvati'On deaths. So, what i. the 
Use of my hon. friend's saying thL. 
kind of thing? Were there starva-
tion deaths in other States whose 
Governments were also their oWD 
Governments? It was their own Gov-
ernment in \1ower in all tho.e State •. 
Rajaji also was their leader at that 
time; only now he happens to be my 
leader. (Interruptions). 

Shrl Balakrishnan: I was also a 
Member at that time, and he was also 
a Member. 

Shrl Ranga: What we want is just 
this. We want complete freedom of 
movement for the foOdgrains to move 
on the roads and also on the railways, 
fAlr the Government as well as th~ 
Food Corporati'On on the one side and 
also the private traders on the other, 
and also consumer's co-operatives 
and panchayat samitis on the third 
side. But what is happening now is 
this. As my IIbn. friend Shri K. N. 
Tiwary has also sald, consumers' co-
operative societies are also not the 
proper solution. We have had the 
scandals in regard to them in Rajas-
than, in Delhi, in Punjab and other 

places, and we are seeing now what 
the Congress Members of Legislaturea 
have themselves been saying in 
Madhya Pradesh and Rajasthan etc. 
in regard to the BDOs. 

Mr. Chairman: The hon. Membera 
should try to conclude now. 

Shri Ranca: I would l'onclude by 
saying that this is a resolution which 
ought to be treated as embodying th' 
consensus of the public opinion that 
today prevails amongst most of the: 
Congress people and most of us here 
who stand from the Swatantra Parl7, 
and also, as Shri Rane has said, eveD 
the PSP, the only dilTcrence that 
there might possibly be t'o some ex-
tent in some limited area' milbt ariM 
from some of our communist friends. 
but l hope that they would alao ... ., 
the writing on the wall that these 
Z<lnal C'ontrols have brought all thu. 
misery, and that monopoly procure-
ment and all that kind of thing to the 
ext""t that hey haVe been there have 
not yielded good results but bad 
results. 

Therefore. it would be best for the 
Government to remain loyal, so far as 
this particular problem is concerned, 
to their own profession of mixed eco-
nomy, and to have the courage to 
allow competition from free trade 
cven while developing their own 
Food Corporation and its activities In 
respect of all the foodgralns and pro-
viding minimum -priCe protection for 
all the foodgrain producen. 

• Shri Bade: They will remove the 
barriers when the elections will be 
there. 

Sbrl Ma&blah (Tirunelveli): Mr. 
Chairman: Shri Tan Singh's resolu-
tion says that compulsory procure-
ment and zonal barriers should be ab-
olished immediately and free move-
ment 0, foodgrains throughout the 
country should be allowed. A" aD 
ideal this is all right, and neither the 
Government nor the people W'Ould 
object to this. I stand for the abolition 
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of the zonal restrictions and for the free 
movement of foodgrains ultimately, 
that is, at the proper time and not im-
mediately. The question is one b1 
time . The question is whether com-
pulsory procurement and zonal res-
trictions could be abolished immedia-
tely and free movement of foodgrains 
could be allOWed throughout the 
country nOW. Does the present food 
.ituation warrant it? What are the 
c!bnsequences that would follow if 
IUch a step is taken? All this should 
be dispassionately considered by 
every hon. Member of this HoUle. 
Such a step can be taken if food pro-
duction in India is commensurate with 
th demand if imports have bec'llml< 
unnecessary and if suft\cient .toekl 
are always available with Govern-
ment and it ,the traders have become 
more responsible towards the common 
man and care for their wel'iare more 
than for their pl'Ofill . But today 
these conditions do not exist. The 
eountry', production is quite inade-
quate to meet the demand. The food 
grains productions in 1965 was unusu-
ally lOW, because of the total failure 
of rains in many State, and the worst 
drought experienced by them in re-
cent history. The production in 1965-
e6 was 75.9 mililon tons whereas the 
pl'Oduction in 11164-65 was 88.4 mil-
lion tons. The ,hortt.all in 1965-66 Is 
estimated to be about 14 to 15 mililon 
ton.. There was a Il"eat shortfall in 
rice production also. There were near 
tamine conditions in several States 
.uch as Gujarat, !3.IUasthan, and 
Iolaharashtra. Relief works were 
.tart~d in these States to provide 
work and bread to thousands and 
thousands of people. The country is far 
away from self-suft\ciency in ~ood pro-
duction. The Third Plan target of 100 
million tons has not been achieved. 
The population is growing fast at the 
rate Of mure than a crare a year. 
Government has a special responsibi-
lity to feed the people since our 
State I. a socialist state, a welfare 
atate, and since our objective is the 
establishment of a democratic and 
socialist ROciety. 

Imp:orts were necessitated by food 
scarcity conditions in 1965-66 and 
1966-67. In 1965-66. Ri. 290 crores 
worth of t.oodgrains were imported. 
We have received generous help from 
the USA which has authorised 6.5 
million tons of wheat and coarse grains 
fOr 1965-86 under PL 480 and has 
promised substantial quantities for 
1966-67. The rice imports in 196:;"65 
were of the order of 7.83 lakh tonnel. 
But 'lor 1966-67, import of rice hB5 be-
C'ame impossible since riee is not 
available in foreign countries. 

All these imports mean a drain on 
our foreiln exchange. But starvation 
of the poor people of the country has 
to be stopped at any cost by Govern-
ment. No responsible government can 
shirk this responsibility. The traders in 
India, I submit. cannot fulfil this great 
responsibility. I teel that it is risky 
to entrust this to them in the parti-
cular conditions that obtain today. 
Traders ,1ererally are not quite public 
spirited: they care for prDflts mor~ 
than for thr welfare of the poor peo-
ple. 

Mr. Chairman: He cannot say that 
Ilf .11 trader •. 

Shrl Muthlah: Most of them. Mo" 
o! the trader. have mainly the profit 
motive in mind. In conditions of ex-
treme scarcity, they will hoard stocks 
and push up prices and proftteer very 
much at the expense of the c'Ommon 
people. For example, trader. ID 
Punjab and Rajasthan are today hold-
ing back huge stocks Of tood grains 
brought trom producers at control 
rates In order to sell them at ex-
orbitant prices later. Traders 10 
Punjab are hoWing back about 70,000 
tons of wheat and 1,00,000 tons of 
gram. Hoarders in Rajasthan are hold-
ing back 60,000 tons of gram. Huge sur-
plus stocks of rice and wheat in An-
dhra Pradesh, Orissa and Punjab and 
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eoarse grains in Rajasthan are with 
traders now. Government are con-
cerned at this and are making great 
efforts to buy these stocks and distri-
bute them to the deficit States, to 
needy people. Government are trYIng 
to build up slocks by internal pro-
cUrement. For this purpose, the Food 
Corporation of India has been set up. 
The Corporatil>n is purchasing food-
grain., from surplus States. The pur-
pO~e of zon::J.l restrictions is only tD 
restrain the private traders from eX-
plDiting the situation of sh'ortnge and 
to help government procurement in 
8urplus States. But unfortunately, 
the surplus States are not co-operating 
with the Centre in procuremenl. Th~ 

States are moved by parochial c:'OII-
aiderations. Take, for example, Madh-
Ya Pradesh's 'no' to the Centre re-
garding Central procurement there. 
This is a serious handicap; without 
the active and fun co-operation of the 
States, the Centre cann'Ot fulfil this 
great responsibility of feeding the 
poor people, of procuring and distri-
buting foodgrains through ration 
• hops and fair price shops, 

Can the Centre abolish the pre •• nt 
zonol system and build up its own 
machinery? This problem i. worrying 
the Central Government. They havl' 
sct up an expert committee to exa-
mine possible alternatives to the 
present zonal system, the procure-
ment system and distribution oystenl. 
Government have an 'Open mind In 
the matter and are prepared to do 
whatever is best for the common peo-
ple of the country .... 

Mr. ChaIrman: The hon. Member'. 
time is up. Shri S. N. Das. 

Shrl Sbree NaraYan Das (Dar-
bhanga): The Resolution under dill-
euasion is so very ienersl in character 
In the present circwnstances of tile 
eountry that it cannot be fully sup-
ported. The food situation in the 
eountry at present is very critical and 
there is • .hortage of production. We 

have been im,portine very laree quanti-
ties of foodirains from "ther coun-
tries. Under such circumstances, t. 
remove all barriers to tbe tree move-
ment of foodgrains and remove all 
controls on distribution, sale, price, 
procurement etc. will be detrimental 
to the interest of the conswners of 
foodgrains, especially the very vul-
nerable sections of society. 

This queatlon is beini discu.1E'd 
throughout the country. It is being 
considered and debated here and out-
side. A very large section of people 
are against the zonal system. Here ir. 
this House, .orne hon. Members huve 
supported it. But my "pinion is that 
in this critical situation the COUll~ 
i.. faced with in respect of taodgraino 
availability when We have to depend 
very much on imports from ahroad, 
it will not 'be in the interest of the 
country to abolish restrictions or 
barriers Or the procurement policy of 
Government. This question require. 
very careful consideration. I am glad 
Government have appointed a commit-
tee to go into the matter. By • 
Gazette notification dated 15th March 
the Committee has bp"n aPPOinted. • 

In thi< l'OnnectiJn, I wouid suy that 
in 1957 the Foodgrains Inquiry Com-
mittee was appointed by Government 
under the chairmanship of Shri Asoka 
Mehta. Thcy went into thc 'lllcstio I 

thoroughly and suggested the estab-
lishment of a foodgrains price .tshili· 
sation organisation. Although that 
organisation was not sct up, Govern-
ment has brought into being the Food-
grains Corporation. The working "~I 
the Corporation has not been qiIJt<· 
successful. 

In this regard, I only suggest that 
because of the shortage Of foodgrainll 
in our country, lOme sort 0.1 control 
Is necessary, some restrictions Ilr. 
essential. Which reatrlctlOM IllOUld 
be removed is to be considered "eJ'7 
carefully by a special committee. It. 
report may be discussed by this HOIl (> 

and We can come to OUr own cone"'!. 
sions. Here I would quote on.. r'. 
commendation of the Asoka MeIlt'l 
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Committee (p. 86, para 75 of their 
Report): 

"We would like to emphasise 
here that until there is social con-
trol over the wholesale trade, we 
shall not be In a position to bring 
about stabilisation of ~oodgrain 

prices. Our policy mould, there-
fore, be that of a progressive ar.d 
planned socialisation of the 
wholesale trade In foodgrains." 

Considering the way some of the very 
large number Of traders hove behaved 
In this cJuntry, I think it Govern-
ment do not put restrictions or 
barriers at strategic pla(:es and areas, 
the country will b~ faced with a 
,isaslcr, because there arc very large 
areas in the country which are deficit 
in production. If zonal restrictions 
are removed, thoulh it may provide 
lOme facilities, it may create difficul-
ties also. 

Therefore, this Resolution should 
not be accepted. A1l Government 
bave already appointed a Conunittee 
to loGk Into the matter, this Resolu-
tion should be withdrawn. Govern-
ment should be given the opportunity 
of considering the report of that 
Committee. The House could also 
consider that report and could come 
to its conclusions with regard to this 
very important matter which is 
engaging the attention of the whole 
country. 

With these words, I oppose this 
Resolution because it is too general to 
be ,ccepted In present circumstances. 

"T II1f'T lfWA' ifni (~) : 
~ ~, llfi "" ~ it <it smmf 
~ t ~ l!rr tt flffun~(fT ~ I ~ ~ 
1f~ .m ~ ..rr fuR" ~ ~ II1Ifif 
'fro tw ~ 'f'11: <it ;;.Ai lmIT1f it III 
..-&r f :-

'"l'his House is of opinion that 
the system of compulsory mono-

poly procurement and all zonal 
and other barriers to the free 
movement of foodgrains through-
out the country be abolished 
immediately." 

lit <it • v .. "lf>il\(2<ft ~ 
~ t lit ~ m~f~fili";;f~ t I ~ ~ 
~"'Pr'it~~f limfil; 
llfi~m<fiit~.m 
t1f <'i'\tff it 1ft ~ fiI; ~ it IIRmr ~ 
~ ~ ;r.r ~ t m. f.rnt m 
it'l't<r~'IiT~~.m~<it 
lIRI ~ ~ ~ ~ 1lrnf it ~ ~1 
~ m-a"ff ~ tifw!rr it; mfi itm it 
lIRI iM<l ~ lit ~t m.1Il ~ 
~fiI;'i.IfI.~ • ..rr<itP\(ft!if;W.m, 
fu1tf~~m~"f.t~.mn'IiT 
~fiI;~IIW'Iltw-fi~~ 
~""~~ I IfITH~om!"~tfil; 
lti?pr~ it om ~ om!" 'Ilt ;ro rn f 
fiI;~"~n-it~ml!rr~ 
~~I;;lmfil;!Ir1r-r~~ 
~il~t,~'IiT~vmrm 
'" "",,-r ;ffi~ I • 

Let us have a beginning. At the last 
Jaipur Congress also, our Food Minis-
ter Shri P. G. Menon was present, 
and he saw the atmosphere in the 
Congress, and we came to the con-
clusion that a beginning shOUld be 
made. 

~~<'i'\tff'lil~mif 

~1fRI '" ~ ~ ~, ~ 
{f)~~1 'li'RtA~mh't 

~ ~~, ~ itflJ" ~ fur 
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~ it> for\( m m ~ ~ ~, 
1Ii1f~l!rrIf~~'IfIf~ I 

~ ~ II>iri't it> f'iIilI <n: t1f 
""'" it ~ >m'fur;:r 'Ilt m'm ~ I 
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'I>'t~t,IlI't'li1ft'~~~~~ I 

~if'I>m'PR'In"~t,~~ 
m<'I' ~ ~ ~ qi';f \'1111 R ~ffi 

t I ~ ~-f.rIh: ~ ~ ~ 
IIPf it 'R <r;;;fm mol' <it ~~ ~ I 

lmml'lit ~ ~ 'f,'T <m-'R 
~ ~ 'IToft ~ f.f; ~ .rr 
III'fR ~ ~ ~, 'IW III'fR 'if;lrr <llTit, 
fim;ft 'lit wf.t ~ 1f,'! ~ I:llf 

~ ;;rN ~ ~, m-1!mU 
~~'Iit~fiI;ln";;rN1 
if\ft ~ ~ 1FT ~ ~T ~ t ~,~ 
~-f.Nw I1T"l ~ ~ t I 

8hri M. B. KrIsluaa: I stand here to 
oppose this resolution. The reason is 
very obvious, because most of the 
programmes which the Government 
rightly introduced have become faI-
lures because the Government olllc:i.b 
do not take these programmes very 
... riously and sincerely. 

8hrl K. MaDoharan (Madras South): 
Including Ministers. 

8hri 1'1. R, Krisllna: If procurement 
jfi entrusted to t~\)vernment officers, 
one thing will definitely happen, and 
that is harassment Of the small culti-
vators. The big cull ivalors, whether 
they produce wheat, I'ioe or anything, 
.... ill be able to get away, and they 
.... iIl conceal a lot of their produce in 
8Pite of the fact that the Government 
agencies know what amount of pro-
duction has come from that particular 
field. Therefore, if this monopoly 
procurement is adopted, it will be 
really haMIlful to the small culti-
Taton. Any Tahsildar will just send 
a note from his office asking a <maIJ 
cultivator to give a particular quantity 
of food grain., even when the grains 
produced may not be enough for his 
own consumption. Therefore I oppose 
this on the ground that Government 
ollicinis will not be very sincere in 
implementing it. and secondly on the 
er:ound that it is going to harm the 
small cultivators. 

We always try to have very big thin .. 
'. dthout seriously thinking hOW to put 
them into action. Monopoly procure-
mem may be all right but untIl Mil 
unless we tackle the more importsDt 
things like land reforms, it w.1l ,be 
impossible to have enough food pro-
duction in the c~untry. Added to thll. 
PL 480 has reaIJy made the govern-
ment officials and even the people whit 
are dep"ndent On agriculture to bo-
cume a little slack. That was to help 
us to huild buffer .tocks hut now i' 
has become a permanent thing and Sit 
10ng as this continues the people and 
the ,government will not take tt.illgl 
s~riously. We have ~nough wheat and 
our mnin problem i.. rice, The rlee 
producing areas are not being catrrod 
with fertilisers and ,)ther requi .. 
ments. Without meeting these de-
mands, I do not know how g.Jvern .. 
ment is going to procure enough food. 
In some areas of Andhra, fertiliser g 
distributed at the rate of I Kg per 
acre to a cullivat~r. The main rice-
growing areas are treated like this. 
If it is true, I cannot understand hoW' 
sincere government is In cnhanc~ 
foOd production. Land is available In 
some places, land refoMIls have beel! 
introduced. Government do nut attach 
importance to "orne of their pro-

"gramme.. They jUst distl'ibutc som~ 
land to a fellow who cannot ("ultiv:tf~ 
even one-tenths Of what he has. Gov-
ernment thinks that tI't! moment a 
man gets )and he would p10duce 
grains. It would be just impossihle 
from him to produe. enough food 
crops from that land, unless credit 
facilities are provided Government 
should allow credit facilities to small 
fanners and provide .':;ome ("0l.l'mon 
facilities. For instance, a small culti· 
vator may not 'be in a position to own 
a pump"'g set or sPrayers lor """Ii-
cide. and other kinds of things. These 
commOn services should be proVided. 
People halve started eating more be-
caUSe some at them are getlin, good 
salaries. In addition to thot, we lind 
from statistics, that even rat. eat 
more. Six rats now ('at onE' man'. 
food. FOMIlerly t," rats u",'d to con-
sume one man', food. I am told thai 
there are 500 milirm rats in the whole 
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[Shri M. R. Krishna] 
world and many experts say that un-
less we control this kind of things it 
will be imposs.ble for 60vernment to 
have enough food to provide for the 
lIeople. 

Mr. Cha.Irmaa: You ,nust conclude 
now. Five minutes are over. The 
bon. Minister. . .. (lnterruption..). 
The demands for agriculture and 
other things are coming. You can 
1liiY there these things. 

SIIrt B. N. Mukerjee (Calcutta Cen-
tral): The House wants that the time 
ohou!d be extcnjed. You call extend 
the time. 

-Mr. Chairman: If your party Mem-
ber wants just five minutes, I have no 
objection. He can take five minutes. 

"') """" <nwiq (~) : ~ 
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Shri GoviDda MeIlOD.: Sir, I am 
'highly impressed by the genuine con-
,cern expressed by aU sections of the 
House about the food problem In the 
country. The variOUs dilliculties 
which the people are f""inI on ac-
count of the acarcity of foo~alns, 
the corruption referred to by many 
hon. Members, the varying prices pre-
vailing for foodgrains In different 
·parts, the difficulties whieh are caused. 
as was said by some hon. Members, by 
-the zonal system, the difficulties caus-
ed by procuremen~ll these were 
referred to by bon. Members here and 
I take it that aU sections of the House 
are genuinely concerned over this 
matter. But let me also state that 
the Government is at least equally 

·concerned over those diJJ\cultles. Let 

us now go into the real problem. Two 
aspects of the food problem have been 
referred to in this resolution-pro-
curement and the zonal system, which 
has been introduced according to me 
to enable proper procurement. But 
that is the least important aspect. In 
a situation of scarcity when it i. ad-
mitted on all hands that we have not 
got enough foodgra.ins to go round. 
government have a sUJPreme duty of 
distribution. That is the most im-
portant aspect of the problem. 

Take same very deftcit regions in 
the country today. The f.JOdgrains 
distributed per adult per day comes 
to 9 to 11 ounces which. it i. agreed 
On all hands, is not really sufticic"t. 
But that alone is available. So. the 
government has taken upon Itself, 
rightly so as hon. Members would 
agree, the responsibility of distribu-
tion with two objectives, namely, 
there should be equal dist1'ibution to 
the extent possible an:! there should 
be a system Wlder which prices do not 
go UP very much. It is no good if 
the poor people who have no food-
grains of their oWn to liVe apon are 
constrained to pay heavy prices. 
Everyone knows that in 3 situatIOn in 
which SUPply is much :e.s than the 
demand, it things are left alone, prices 
would go up. So, the object of food 
policy-whether it has been properly 
achieved Or not is a dilferent matter-
i. to distribute foodgrain. particular-
ly In the deficit areas equally anJ "t 
moderate prices. 

Shrl llallga: To the rich and middle 
classes also, which means you are 
subsidising rich people's food. That 
is what it comes to. 

Shri Govlnda MeDoIl: We are not 
"",bsldlslng. As I said, It is the gov-
ernment's duty to distribute equally 
and this responsibility cannot be given 
up. If that is conceded, Government 
have to procure grain. Unless gov-
ernment have stock in their posses-
sion, how can It take up the responsi-
bility of distribution? This resolu-
tion says that monopoly procurement 
should be abolished and the trade 
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should be allowed to compete with the 
Food Corporation in the matter of 
procurement throughout the country. 
That, I believe, is the meaning of this 
resolution. It is a very plausible sug-
gestion; it is a counsel of perfection it 
the object of food policy is to procure 
only. But if the object is also to dis-
tribute, We come to a dead end. The 
Fooj Corporation, as the agency of 
the administration, procures in order 
to distribute. Merchants procure in 
order to sell at a profit. Wheu the 
supply is much less than the demand 
and there is deficiency in the country, 
even if all the avail .. ble surplus goes 
into the hands of the government, It 
will not be sufficient for proper dis-
tribution. So, 11 a good portion goes 
into the hands of the trade also, there 
will be difficulties. 

Shrl ..... : What about imports? 

81lr1 GovIDda Menon: Even with im-
ports, this is the position. 

The resolution says that monopoly 
procurement should go. But is there 
monopoly procurement except in two 
or three States? Monopoly procure-
ment exist. today only in West Bengal 
and Maharashtra. <Interruption). Also, 
to some extent, in Kerala where Lhcre 
is a levy which a·pproaches monopoly 
procurement. 

Shrl &4e: In Madhya Pradesh also 
there is monopoly procurement. 

SIlrI GovIDda MeIIOII: The han. 
Member is confusing probably bet-
ween \lrocurement and monopoly pro-
c:urement. In a system of monopoly 
procurement the trade will not be 
allowed to operate. What is done in 
West Bengal and what ir done in 
Jl[aharashtra Is ...... (Interruption). 
The method of compulsory monopoly 
procurement has been adopte:! only by 
these States, and there the system is 
that all private trade in spec:lfted food-
lI1'ains above a ,given spec:ifted quantity 
whieb varies 'from 15 Idlogram. to '!II 
kilograma baa baeD tUen ..•. 

Shrl Bade: In Madhya Pradelh _ 
body can purchase wheat or jowat 

from any agriculturist. 

Shri RaDea: Nobody can export 
from one State to another. 

Mr. Cbalrman: Let the hon. Minia-
ter have his say. 

Shrl Govioda Meaon: There are two 
or three States where there is any-
thing like monopoly procurement. He 
it noted, these are deficit States where 
the State Governments thought it fit 
to have a system of procurement. In 
the absence of procurement in those 
highly deficit areas what would 
happen is that the poor ,people will 
get nothing and the rich people will 
get the foodgrains because prices will 
go up. In a situation like that Gov-
ernment have intelWcned and have 
adopted a system of procurement In 
order to enable Government to dis-
tribute. My submission is that the 
object of the food administration is Ie» 
see that there is proper fOOd distri-
bution. 

Shri Ran.;~: It is not there and you 
can never achieve it. 

Silri GoviDda Menon: The object i. 
to see that there i< proper distribution 
particularly in the deficit areas. It 
is no use interrupting me like this. I 
say that is the object. Wherever 
rationing has been introduced it has 
been possible for the Government to 
distribute a certain minimum quantity 
to the people. That alone is pos.ible 
under the circumstances. 

Now, if this resolution is adopted, 
i'l procurement is given the go-by, 
Government will not be able to do 
even that and no distribution will be-
come pOlSible. I do not think there 
is any section of the House which 
would advocate a situation in which 
there will be nO distribution of food-
grains to the people particularly in 
the deficit areas at a c:eitaln equal 
quantity and at certain prices which 
are moderate. The rest>lt of taking 
away the machinery of distribution 
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would be t;, cause difficulties to the 
people who have no money, who are 
POOr people. 

8hr1 ..... : There were fair urice 
.h ~ps before this system has been 
brought in, these zona! restrictions and 
aU these cbeck posts have been 
brought in. They certainly served the 
people. 

Shrt GovIDda Mello.: J am now 
. apeaking of procurement, I will come 
10 the zonal system later; let my 
",enerable friend be patient to hear 
me. 

There are two aspects in this reso-
lution: one an attack On procurement 
and another on the zonal system. '1'1\e 
two are different. Procurement has 

10 be resorted to in a situation which 
obtains in India today in order to en-
alble the Government to have a proper 
system of distribution. Several sys-
1ems of procurement may be resorted 
10. Certain States h8lVe aaopted a 
..,ertain system and certain other 
States have adopted a certain other 
~ystem. For example, there Is a 
8ystem in Andhra Pradesh where 
there is' a 'levy On the mills. There Is 
a certain other sYStem in certain other 
States, but the object of all this pro-
c:urement systems is to see that the 
administration h" in its possession 
foodgrains which with the imported 
grains will be utilis .. .! with the 
"bject of equitable distribution at 
proper prices to the people. That 
aspect a! thl> problem has been 
!oreotten by some hon. Members. I 
do not say that thoy are against that. 
lIut It has not been emphasized. If 
it is emphasized, I am sure every 
section of the Hause will agree with 
me tbat some system of p"ocurement 
is neceslary. But that system can 
certainly not be the system advocated 
by Professor Ranga, because that will 
be good only so far a. procurement 
Is concerned. But if the objective of 
procurement is controlled distribu-
tion. then there is no use mprrhant" 
being allowed to procure. because 
they procure in order to .tock and 
... 11 :and sell for profit. 

Shri Ranp referred to a situation 
in which there will be fair price shops. 
But that was the .)'Stem wbeD the 
scarcity was not 80 pronounced as it 
is 1oday. Two Or three years back, 
when our difficulties were not so acute 
as it has been durin, the lut 12 to 
II> months, that system worked but 
that system may not work now when 
there is scarcity of this magnitwc . 
Therefore, I have to say that Govern-
ment cannot accept this sweeping 
demand that procurement should be 
given uP. 

Compulsory procurement is nDI eX-
tant in all parts of the country. It i. 
extant only in certam parts Of Indi. 
and. depending upon the conditions 
prevailing in those arellll the State 
Government. there-please dO not 
~orget that this Is the result of direc-
tions issued by the Food Ministry-
the State Governments decide upon 
the modus operandi which they would 
have in order to have adequate .tocks 
of foodgrnins with them. Certa;n 
Governments haVe a system of levy; 
certain Governments have a .ystem 
of monopoly procurement: certain 
Governments have >ome other sys-
tem. But procurement must be there. 

There has been an attack from 
many sections of the House against 
the zonal .ystem. The zonal system 
is not an end in itself. It Was adopt-
ed because it was thought that in that 
Iystem alone, as it obtain., today. 
would It be possible tor the adminis-
tration or tbe Food Corporation to 
get the malxmum quantity by JlI'o-
curement. Now the objection again.: 
the zonal system, as I understood it. 
is not that there should be no zones 
but what shOUld be the extent of the 
zones, whether all India should be 
one ZOne wh(:~her each State sholiM 
be a zo";' or whether the 50 and odd 
sUl1'lu. district. should be each a 
separate zone. That is thE." l"tlntT'O-
versy. 

Because of the d~mand trom ,11 
lectlons of the Hou .. that there should 
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be a change in the zonal system, Gov-
ernment have appointed a Committee 
to go into the question. This fact 
was announced in this House and in 
the other House. It was done a fe ... • 
days back. Some of the m03t promi-
nent and eminent economists Of th~ 
country are serving 8!1 members of 
th.is Committee. The Committee will 
certainly look into all aspects of the 
problem and it will be open to the 
House to give its view after the re-
port of the Committee has come. To 
demand that the Government should, 
here Rnd now make a declaration that 
the zonal system would be abolished, 
especially after the Government have 
apponited a Committee to go into the 
very same matter . 

Shri BaDp: You did it to delay 
th.ings. 

Sbri GoviDda MeDOD: .... to look 
into the pros and cons of the matter, 
is too large a demand. I think it is 
uncharitable on the part of Professor 
Ranga to say that the Committee was 
appointed to delay matters. After all, 
what is it that the Government 
achieve by maintaining a system 
which is bad? Certainly, Govern-
ment have no vested interest in the 
zonal system. I do not think any-
body would say that. 

Sui IDdraJlt Gupta (Calcutta South 
West): The State Governments have 
got It. 

Sui GoviDda Menon: I am speak-
ing' of the Union Government. We 
have no vested interest In the zonal 
system and if. as has been suggest-
ed, the State Governments have a 
vested interest, that is a matter which 
is being looked into, gone into by the 
Committee. ' 

That being the position, let me just 
rive the salient points which I want-
ed to maIIe before the House. Fi.,t-
Iy, In a situation of scarcity such as 
We are having today, it i. the duty of 
Government under the Constitution 
and ot.herw!se to lee that there is 3D 

equitable system of distribution 8& 
that the poor people wiII get their 
share and they will not haVe to paJ' 
very high prices. For that purpos" 
procurement is neces,ary. P.ocure-
ment cannot be given up. You cannot 
haVe a system of free trade in food-
grains which is most essential for 
the people when there is scarcity la 
the country. 

!lin'; 'ltanga: Not for animal •. 

Shrl Govlnda Menon: What is the 
use of making interruptions of the 
type which Professor Ranga, a very 
seniOr Member, made when I was 
~aying. "foodgrains which are most 
important for human beings"? I 
never thougnt that a man of the 
maturity of Professor Ranga wou)el 
interject to say, "And not for anI-
ma1s". That is introducing a certaiD 
amount of levity in th.is debate whicla 
the subject matter .01 the debate doel 
not warrant. (Interru.ption). 

Mr. Chairman: There shOUld be ne 
running commentary. 

Shrl Ranga: I sympathise with the 
poor man. What can I do? 

Sbri GoviDda Menon: do not 
sympathise with Pro(e;sor Ranga. 

The position is that in a commo-
dity like foodgrains, which is in shoX' 
supply, an absolutely free trade anel 
a laissez faire arrangement would 
create conditions In which the poor 
people will suffer extremely Bnd there 
will be starvation deaths. 

Shri Ranga: Did I refer to a laisse. 
faire policy? Have I not made it 
very clear to you that I wanted the 
Government to maintain minimum. 
prices? 

Sbri GoviDda Menon: That i. whJ' 
I .ay that Professor Ran.ga had a look 
at a truncated problem, namely, pro-
curement. only. 1'1 the object is to Sef> 
that the agriculturists get a fair pric. 
and for that purpose a scheme of pr0-
curement should be devised, thell 
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Professor Ranga has given us a coun-
lei Of perfection, but procurement is 
for another end. Procuremen t is not 
an eDd in itsel!f; procurement is in-
tended to enable the administration 
to haVe equal distribution at prices 
which are moderate. If that il the 
object, and when I tried to make that 
point, why should Professor Ranga 
just interMI.pt? 

So, what 1 submit is that procure-
ment is necessary and therefore a 
sweeping resoltuion like this demand-
Ing that monopoly procurement should 
be given up, is something which 
.hould not be accepted by the House. 

Regarding the zonal system, there 
have been comments ill this House 
aDd there have been opinions expres-
lied in this House and outside, and 
the Government have responded. 
Government did not want to take the 
responsibility to do something which 
may lead us to trouble because Gov-
ernment have difficulties. Therefore, 
Government Invited some Of the most 
eminent economisl3 in the country to 
work in a committee to give us a 
report. That il where the matter 
lltands. That being so, having accept-
ed the sincere concern Of ali sections 
of the House in the matter raised In 
thi, de'bate, I should think Govern-
ment cannot accept this Resolution 
and Government have to oppose It. 
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.10.'5 Free M otJetnent MAH.CH 25, 19tf~ of Foodgrldm (Res.) 8076 

Mr. Chairman: I will now put the 
'Resolution to the vote Of the House. 

The question i. . . . 

Slarl Slaree Nara~1IIl Daa: On a point 
of order. The amendment moved by 
Shri Madhu Limaye haa not been dis-
·IOSed of. 

Mr. Claalrman: It baa not been 
moved at all. 

The que3tiC:1 ig: 

"Thi3 House is of "pinion that 
the system 01 compulsory mono-
poly procurement and all zonal 
Rnd other barriers to the free 
movement of foodgrains through-
out the ( ountry be abolished 
immediately." 

Th4! Lok Sabha divided: 

D1,,11I08 No. 'I AYES 

Bade, Shri 
Uhe:el. Shd P. H. 

AI'se •• n, Slut 
Barlll, Shri R. 
BraiemWir Pra •• d, Shrt 
Gh •• dtuy, Shd Cllaadr • .m Lal 
De,hmukh. Shrlllllitt VlnaalabIl 
Dubey, Shri I.. G. 
G:Jptl. Sbrl Sbl'f' Charan 
Hem Rai. Shrl 
IfDbichib .... Shri 
Iqbal Sinah, Sbri 
Karuthiruman Sbri 
L.IIII1:I1', 8hrJ N.R. 

HimmabinhBi, Shri 
Ran •• , Shri 

NOBS 

Mallichlmi, Shri 
Mal.vi,., Shri K. D. 
M_d_l. Dr. P. 
Mohrotrl, Shrl Drai Blhari 
Menon. Sbri Qlntillda 
Moh.nly, Shri Qokllllilinol 

Mub ... , ~;hri 

MUliaftr. &hri G.~. 
MUlhi.h. Shu 
aane. Shri 
Noaa, Shti JI,II:I,ha 
ReddJ. Shrimlli Yaahodl 

Reddy, ~hri Narl.irr.hl 
Till Sirlh. Sh .. i 

Roy. Sbri Bb,h_Ir.llh 
~1"lr. Shri ~hlm Lal 
Sbarma, Shrl A. P. 
oS"" Na,.in, Shi 
Shree Narayan Oa., Shrl 
Sinha, ShrimK! TlrupwlII'i 
Tantia, Shri Ramc.hwar 
Tiwary. 5bri D. N. 
nprr. Shri R. S. 
Uilr.e,. Sbrj 
Varma, Sbli Jlarindn 
Wadi.a, Sh.i 

~ " .. "lilt",,, ~ (lI'g-m) : 
.rll{"'" ~, ~ ~.rt" iI" ~ Ifl!Y 
t1ro @ I ~ iii! ''IjR'' 'If IfITft i1f;'Tl 
~I 

Mr. Cbalrman: The vote on this 
will be taken aPin on the next day . 

Mr. Chairman: It will be noted. 

Iilhli 811a1ll Lal San, (Jammu and 
Kashmir): The result shows thaI we 
are le·s than 50. 

Au hon. Member: There should be 
tt least quorum. 

Sbrl S. M. Banerjee (J(anpur): The 
bell may be rung .galn. 

Mr. CbalrlDllll: The House stands 
adjourned till II A.M. on Monday, as 
there is no quorum. 

17.25 bra.' 

The Lok Sa.I!ha t~ adjoumeci till 
Eleven of tl,e clocle on MoncIa,lI, March 
28, 1966lChaitra 7, 1888 (Salca). 

GMGJPND-LS 1I-3OC7(Ail l.~ 15-&-66- ·9',0 




